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L. A. BILL No. XXXVI OF 2024.

A BILL 

further to amend the Maharashtra National Law University  Act, 2014.

	 WHEREAS it is expedient further to amend the Maharashtra National 
Law University Act, 2014, for the purposes hereinafter appearing; it is hereby 
enacted in the Seventy-fifth Year of the Republic of India as follows :––

1.  This Act may be called the Maharashtra National Law University 
(Amendment) Act, 2024.

Mah. 
VI of 
2024.

Short title.

RNI No. MAHENG /2009/35528

महाारााष्ट्र� शाासन रााजपत्र
असााधाारण भााग आठ
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असााधाारण क्रमांं�क ९७

प्रााधि�कृृत प्रकााशन

महाारााष्ट्र वि�धाानमंंडळााचेे अ‍‍धि�नि�यम व रााज्‍‍यपाालांं�नीी प्रख्याापि�त केेलेेलेे अध्‍‍याादेेश व केेलेेलेे वि�नि�यम आणि�  
वि�धीी व न्‍‍यााय वि�भाागााकडूून आलेेलीी वि�धेेयकेे (इंंग्रजीी अनुुवााद).

In pursuance of clause (3) of Article 348 of the Maharashtra National Law University (Amendment) 
Bill, 2024 (L. A. Bill No. XXXVI of 2024), introduced in the Maharashtra Legislative Assembly on 
the  21st December 2024, is hereby published under the authority of the Governor. 
                   		  By order and in the name of the 
		  Governor of Maharashtra,

	 SATISH WAGHOLE,
	 Secretary (Legislation) to Government,
	 Law and Judiciary Department.

भााग आठ-९७-१.
एचबीी-२१७१-१.
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2.  In the SCHEDULE appended to the Maharashtra National Law 
University Act, 2014, for entry 2, the following entry shall be substituted, 
namely :- 

“2.	Maharashtra National 
	 Law University,
	 Chhatrapati  
	 Sambhajinagar.

Chhatrapati
 Sambhajinagar.”.

Amendment of 
SCHEDULE 
to Mah. VI of 

2014.

Mah. VI 
of 2014.
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STATEMENT OF OBJECTS AND REASONS 

The Maharashtra National Law University, Aurangabad having its 
headquarter at Aurangabad is established under section 3 of the Maharashtra 
National Law University Act, 2014 (Mah. VI of 2014), with effect from the 27th 
June 2014.

2.  The Government of Maharashtra has altered the name of revenue area 
“Aurangabad” and renamed as “Chhatrapati Sambhajinagar”.  In view of change 
in the name of revenue area “Aurangabad” as “Chhatrapati Sambhajinagar” 
it is considered expedient to substitute the name of “Maharashtra National 
Law University, Aurangabad” as “Maharashtra National Law University, 
Chhatrapati Sambhajinagar” and substitute the name of headquarter 
“Aurangabad” as “Chhatrapati Sambhajinagar” in the Schedule appended to 
the said Act.

3.  The Bill seeks to achieve the above objectives.

Nagpur,	 DEVENDRA FADNAVIS,

Dated the  20th December 2024.	 Chief Minister.		
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